
Page 1 of 3 

 
  
 

Assam Schedule VII. Form No.132. 
 

HIGH COURT FORM NO. (J) 2. 
 

HEADING OF JUDGMENT IN ORIGINAL SUIT/CASE 
 
 
 District   - Dhubri 
 
 In the   Court of the District Judge, Dhubri 
 
 Present : Sri A. Bhattacharyya, A.J.S. 
   Dhubri 
 
 
      ………day, the 9th   day of  April, 2014 
 
  T.S (D) Suit/Case No. 1 of   2011 
 
 
 
         Plaintiff (s) 
 1. Subhankar Sen     -------------- 
         Petitioner (s) 
 2. 
 
   Versus 
 
         Defendant (s) 
 1. Smti Mamuni Sen     -----------------  
         Opposite Party 
          
 2. 
 
 
 (I) Give dated or dates          This suit/case coming on for final hearing on  (I) 01-04-2014 
 
          In the presence of 
 
 
 
       Advocate(s)  Plaintiff (s) 
 Sri R.K. Jain     -------------- for ------------- 
       Pleader (s)  Petitioner (s) 
 
 

Advocate(s)  Plaintiff (s) 
 Sri A.L. Bairagi     -------------- for ------------- 
       Pleader (s)  Petitioner (s) 
 
 
 And having stood for consideration to this day the Court delivered the following 
judgment:- 
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J U D G M  E N T 

 

  The Title Suit had arisen out of the petition preferred 
under Section 13 of Hindu Marriage Act, 1955. 
 
2.  The story of the petitioner is that his marriage with 
the O.P. Mamuni Sen was solemnized on 23-01-1995 as per 
rites and customs of Hindu Marriage. After marriage parties led 
conjugal life as husband and wife for a period of 7 (seven) 
years. During the continuance of the married life, the trouble 
started in their life and as such, the petitioner had to bring the 
Title Suit being No.37/2009 against the O.P. wherein he claimed 
judicial separation. The aforesaid Title Suit was decreed and 
since then one year has so far been elapsed the parties are 
living separately without having any relation. Hence the 
occasion of filling of this Title Suit for passing decree of 
dissolution of marriage against the O.P. 
 
3.  The O.P. contested the case by filing written 
objection. 
 
4.  On the basis of the pleadings of the parties, following 
issues are framed: 
 

1. Whether the suit of the petitioner is maintainable? 
2.  Whether the petitioner subjected the O.P. to torture 

of mental and physical cruelty? 
3. Whether the petitioner is entitled to get the reliefs as 

prayed for? 
 

5.  The petitioner laid affidavit-on-evidence also 

exhibited two documents in support of his story. The O.P. neither 

cross-examined the petitioner nor adduced the evidences. Thus, 

it is deemed that the suit is proceeded exparte against the O.P. 

Therefore, I heard the argument from the learned counsel of the 

petitioner only. 
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6.  From the materials revealed during exparte hearing, 

it is found that the petitioner has successfully established his 

case during exparte hearing. Therefore, petitioner is entitled to 

get the decree as prayed for and accordingly the decree is 

granted in favour of the petitioner dissolving the marital tie 

between them. 

 

7  With the aforesaid relief, the case is decreed exparte 

and accordingly prepare decree.  

 
Given under my hand and seal of the Court on this 

9th day of April, 2014. 
 
 
 
Dictated & Corrected by me  

          District Judge, Dhubri 
 
District Judge, Dhubri. 
 

 

  


